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Record of Proceedings

The learned proxy counsel for Raipur-Rajnandgaun-Warora Transmission Limited
(RRWTL), Respondent No. 12, sought an adjournment as the arguing counsel was not
available due to bereavement in his family.

2. The learned counsel for the Petitioner submitted that the pleadings in the matter
are complete, and the Commission may consider issuing the order on the basis of the
documents already on record.
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3. The learned proxy counsel for RRWTL sought one more opportunity for a hearing
and also sought leave of the Commission to file a short reply to bring on record the latest
developments in the matter, which the Commission allowed.

4, The Commission directed the Respondents, including RRWTL, to file their reply
on an affidavit by 17.5.2024, with an advance copy to the Petitioner, who may file its
rejoinder, if any, on an affidavit by 3.6.2024 and observed that no further extension of
time would be granted.

5. The matter will be listed for hearing on 20.6.2024.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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